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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  C.O.(COMM.IPD-CR) 6/2024 & I.A. No. 41200/2024 

 LOUIS VUITTON MALLETIER        .....Petitioner 

    Through: Mr. Ayush Dixit with Mr. Urfee  
      Roomi, Ms. Janaki Arun and  

Mr. Ritesh Kumar, Advocates.  
(M): 7011629381 
Email: ayush@sc-lp.in 

 
    versus 
 
 MOHD HAMZAH MASSOUDE & ANR.   .....Respondents 
    Through: Mr. MK Miglani, Advocate for  
      respondent no. 1. 

Ms. Nidhi Raman, CGSC with  
Mr. Zubin Singh and Ms. Rashi  
Kapoor, Advocates for respondent no.  
2. 
(M): 9891088658 
Email: nidhiraman.office@gmail.com 

 
 CORAM: 
 HON'BLE MS. JUSTICE MINI PUSHKARNA 

    O R D E R 
%    03.10.2024 
  

I.A. No. 41200/2024 (Application for modification of judgment dated 

20th

1. The present application has been filed under Section 152 read with 

Section 151 of the Code of Civil Procedure, 1908 (“CPC”) seeking for 

modification of the order dated 20

 September, 2024) 

th

 

 September, 2024. 
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2. Learned counsel appearing for the petitioner submits that during the 

course of hearing on 20th

3. Issue notice. 

 September, 2024, this Court had recorded the 

consent of the respondent no. 1’s counsel to cancel the impugned artistic 

work and had allowed the instant cancellation petition. However, an 

inadvertent error has crept regarding the rival artistic works in the judgment.  

4. Notice is accepted by learned counsels appearing for the respondents.  

5. Considering the submissions made before this Court, it is directed that 

in the order dated 20th

                                    

 September, 2024, the respondent no.1’s WENDY 

VENUS Monogram Design, in paragraph 1 in line 4 of the judgment, shall 

be shown as follows:- 

 
6. With the aforesaid directions, the present application is disposed of.  

 

 
MINI PUSHKARNA, J 

OCTOBER 3, 2024 
c 
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